LIR No. 5580/16 e er
Sunﬂ}j'(])za vs. M/s TATA Power Delhi Distribution Ltd. & Anr.

14.08.2020

None for the workman
None for the managements.
Defence of the management No.| is already struck.

Present:

The matter was earlier fixed for 13.07.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 27.02.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court. zof ,\W
(PAWANQMARM’AWO)
Presiding Officer Labour € ourt-1X

Rouse Avenue Courts/New Delhi
14.08.2020




LIk No. 1492/19

Ram Sanjeevan @ Ramdas Vs M/S Mannu Indusiries

14.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 13.07.2020 for the
service of the management, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notice issued to the management is not received

back. Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, fresh notices are ordered to be issued to
g of e.mail address, mobile phone number of the
e set of documents within 10 days from today

the notices are ordered to be issued to the

ble on 20.11 .2020.

the management on filin
management and complet
and on filing of the same,

management, which are returna

Ahlmad of this court is directed to send the copy of

f District Court, Rouse Avenue Court

this order to the concerned official o
the official we_bsi\te of Delhi District

Complex, New Delhi for uploading on

Court.

l‘llLSlI)l\G or l“l(‘l%l LA
ROUSKE | AVENLLE C
14.00.




LIR No. 2747/19
Gajender Vs M/S Just Click Travels Pvt Litd.

14.08.2020
Present: None for the workman.

The matter was fixed for service of court notice to the
workman through union for 14.05.2020, as the address of the workman
was not mentioned in the reference. The matter could not be taken up on

that day in view of spreading of covid-19. Notice issued to the workman

through union is not received back.

Fresh court notice is ordered to be issued to the

workman on his mobile phone number through whatsapp,which s

returnable on 16. 10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi
Court.

for uploading on the official_\iv\ebsite of Delhi District

5

uimwgrx---ﬁi"}l.m VMATTO)
PRESIDING m:l-‘u*lan::._umrn COURT-IX
ROUSE AVENUE COURTS.NEW pELII
(1.08.2020



LIk No. 2821/19
Jeet Lal Vs Panl Components Pvi Lid. And Ors-

14.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 15.05.2020 for the
services of the notices to the managements, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notice issued to the management no.1 is
received back unserved, notice issued to the management no.2 is not
received back, whereas notice issued to the managmeent no.3 is

received back with the report served.

Today, no one has appeared on behalf of any of the
parties through video conference. So, fresh notices are ordered to be
issued to all the managements on filing of e.mail addresses, mobile
phone numbers of all the managements (through whatsapps) and
complete set of documents by the workman within 10 days from today
and on filing of the same, the notices are ordered to be issued to the

managements, which are returnable on 21.1 1.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the oﬁic]éi ersite of Delhi District

Court. B }(,, :

o

um%mx KUMAR nli-mrfz"n:!llf_lx
PRESIDING nruwn-:ng:;:::'c:‘: :.t ::w P
ROUSE AVENUE COURTS:
[1.08.2020



Lt No. 1251/20
Anuj Gupta Vs M/S Libas Design Lid. (Libas Riyas Gangi)

14.08.2020

Present: None for the workman.

The matter was fixed for the service of the court
notice to the workman for 14.05.2020, but, the matter could not be taken

up on that day in view of spreading of covid-19.

The Ahlmad has reported that in view of lockdown,

the notice could not be issued to the workman.

Fresh court notice is ordered to be issued to the
workman on his mobile phone number through whatsapp, which is

returnable on 20.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the oﬁiaial website of Delhi District

Court. |2
Kk

ﬂ';\wiu«ﬂ"rn.\n VMATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW pELHL
11.08.2020



LIR No. 3874/18
Vinay Kumar vs. M/s Flokmak Engineering Pvt. Ltd

14.08.2020

Present: ‘
s Workman in person through video conference.

Sh. Ajit Kumar Singh, AR for the workman.
None for the management.

Management is already exparte.

The matter was earlier fixed for 14.05.2020 for hearing
arguments on the application filed by the management under Order X rule
7 t/w Section 151 CPC and another application under Section 5 of the
Limitation Act. But the matier could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the management 10
argue on the said application through video conference.

Accordingly, the matier stands adjourned for consideration on
the said applications on 03.10.2020.

Ahlmad 1s directed 10 send the €O y of this order to the

concemed official of District Court, RADC for ?p_iﬂading on the official

+
II d

website of the District Court. /



LIR No. 199/17
Amit Kumar Pandey vs. M/s Decent Electricals

14.08.2020

Present: None for the workman,
Sh. Maneesh Gumber, AR for the management.

The matter was ecarlier fixed for 13.07.2020 for consideration

on the application for amendment.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter st

on 28.09.2020.
Ahlmad 1s directed to send
art, RADC for u;éloading on

ands adjourned for the same purpose

the copy of this order to the

concerned official of District Co the official

website of the District Court. 17 N\
Vor—=slpis

(PAWAN KUMAR MATTO)

Presiding Officer [abour Court-IX

Rouse Avenuc Courts/New Delhi

14.08.2020



LIR No. 1362/16
Maohipal Vais Vs Indusind Media Commumnication Lid

14.08.2020

Present: None for the parties.

The matter was earlier fixed for 13.07.2020 for
the Hon'ble High Court of Delhi, but, the matter

awaiting the file from
n that day in view of spreading of covid-19.

could not be taken up ©

The Ahlmad has reported that the file from the

as not yet been received. Accordingly, the matter stands

Hon'ble High h
from the Hon'ble High Court of Delhi for

adjourned for awaiting the file
10.12.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
Court. / 7

2 =
(PPAWAN KUMAR MATTO)

PRESIDING 0I-’I-'l('lill:l,.-\lllll'-ll COUNT-IX
ROUSLE AVENU E COURTS.NEW DELII
11.08.2020



LCA No. 276/16
Sh. .1, Singh Vs. M/S GAS Secure Solutions India Pvt Ltd.

14.08.2020

Present: None for the parties.

The matter was earlier fixed for 13.07.2020 for talk of

seftlement, but, the matter could not be taken up on that day in view of

spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for talk of

settlement, failing which for evidence of the management on the date

already fixed i.e. on 11.09.2020.

Ahlmad of this court is directed to send the copy of

rder to the concerned official of District Court, Rouse Avenue Court

thiso
irﬁ@sﬁe of Delhi District
i /

Complex, New Delhi for uploading on the officia

Court. y
| ot

.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
11.08.2020



LID No. 389/18 _
Gajender Singh vs. Ryan International School & Ors.

14.08.2020

None for the workman,
Sh. Gaurav Bajaj, AR for the management No.1.

Sh. Rajeev Gupta, AR for the management No.2.

Present:

The matter is fixed for today for the evidence of the workman.

Today, no one has appeared on behall” of workman through

video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 03.03.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior o the next date of hearing and supply

of to the managements or there ARs in similar manner.

advance copies there
of this order to the

Ahlmad is directed to send the copy

concerned official of District Court, RADC forl.gp\loading on the official
|

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rousé Avenuc Courts/New Delhi
14.08.2020



LIt No. 1257/20

Kumar Vs M/S Riya Enterprises

Raju
14.08.2020
Present. None for the workman.
The matter was fixed for the service of the court
notice to the workman for 14.05.2020, but, the matter could not be taken
up on that day in view of spreading of covid-19.
The Ahimad has reported that in view of lockdown,

the notice could not be issued {0 the workman.
Fresh court notice is ordered to be issued to the
which is

workman on his mobile phone number through whatsapp,

returnable on 20.10.2020.
end the copy of

Ahlmad of this court is directed to s
e Avenue Court

rned official of District Court, Rous

this order to the conce
e of Delhi District

Complex, New Delhi for u

Court. A~ ,,,/ w

4

ploading on the official websit

(PAWAN KUMAR MATTO)

PRESIDING n|-‘|f|('|au=|..-\n0rn COURT-IX
ROUSE AVENUE COURTS.NEW pELHI

14.08.2020



LIR No. 2822/19

Umesh Kumar Vs Paul Componenis Pvt Lid. And Ors.

14.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 15.05.2020 for the

services of the notices to the managements, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notice issued to the management no.1 is

received back unserved, notice issued to the management no.2 is not

received back, whereas notice issued 1O the managmeent no.3 is

received back with the repori served.

Today, no one has appeared on behalf of any of the

parties through video conference. So, fresh notices are ordered t0 be

issued to all the managements on filing of e.mail addresses, mobile

phone numbers of all the managements (through whatsapps) and

the workman within 10 days from today

complete set of documents by
ed to the

and on filing of the same, the notices are ordered to be issu

managements, which are returnable on 21.1 1.2020.

Ahlmad of this court is directed to send the copy of
| of District Court. Rouse Avenue Court

this order to the concerned officia
on the ofﬂciﬁﬁebsite of Delhi District

Complex, New Delhi for uploading

Court. ’1/ x&
umm&ﬂ KUMAR .\IT;:’I;l’ﬂllr“T_l P
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LCA No. 39/19
Naresh Kumar vs. Lancer Convent Senior Secondary School

14.08.2020

Present: None for the parties.

The matter was earlier fixed for 14.05.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 04.03.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for usﬂtiadling on the official
)

website of the District Court.

Court-1X

Presiding Ofticer Labour '
ew Delhi

Rouse Avenue Courts/N
14.08.2020



LID No. 326/18
Joginder Singh vs. Ryan International School & Ors.

14.08.2020

None for the workman.
Sh. Gaurav Bajaj, AR for the management No.l.
Sh. Rajeev Gupta, AR for the management No.2.

Present:

The matter is fixed for today for the evidence of the workman.

Today, no one has appeared on behall of workman through
video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 03.03.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the managements or their ARs in similar manner.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC lb}r uploading on the official

website of the District Court.

(PAW/(NKW”AR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
14.08.2020




LIR No. 197/17
Jai Kumar Pandey vs. M/s Decent Electricals

14.08.2020

Present: None for the workman.
Sh. Maneesh Gumber, AR for the management.

The matter was earlier fixed for 13.07.2020 for consideration

on the application for amendment.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matier stands adjourned for the same purpose

on 28.09.2020.
Ahlmad is directed to send the copy of this order to the

med official of District Court, RADC for uploading on the official

(PAWA@UﬁE MATTO)

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delht
14.08.2020

conce
website of the District Court.




LID No. 746/16
Hari Om Sharma vs. G.R. Sons

14.08.2020

Present:  INone for the parties.

The matter is fixed for today for hearing final arguments

through video conference.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for hearing final

arguments 23.09.2020.

Ahlmad 18 dir y of this order to the

ected to send the cop
conce ' Tal ding on the official

websiie of the District Court.




[LCA No. 41/19
Suresh Kumar vs. Lancer Convent Senior Secondary School

14.08.2020

Present: None for the parties.

The matter was earlier fixed for 14.05.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 04.03.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uptoading on the official
/

i

(PAWA UMAR MATTO)

Presiding Officer Labour Court-1X

Rouse Avenuc Courts/New Delhi
14.08.2020

website of the District Court.

-
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LIR No. 3159/17 .
Vinay Kumar vs. A.B. Grain Spirit Pvt. Ltd.

14.08.2020

Present: None for the parties.

The matter was earlier fixed for 13.07.2020 for cross-

examination of the workman. But the matter could not be taken up on that

day, in view of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose

on 27.02.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for upjga&ing on the official

website of the District Court. A
o

(PAWAN KUMAR MATTO)
Presiding Ofticer Labour Court-1X
Rouse Avenue Courts/New Delhi
14.08.2020



LIR No. 3875/18
Amarjeet Pathak vs. M/s Flokmak Engineering Pvt. Ltd

14.08.2020

Present:  Sh. Ajit Kumar Singh, AR for the workman.
None for the management.
Management is already exparte.

The matter was earlier fixed for 14.05.2020 for hearing

{he management under Order 1X rule

arguments on the application filed by
cation under Section 3 of the

7 t/w Section 151 CPC and another appli
aken up on that day, n view of

Limitation Act. But the matter could not be t
spreading of covid 19.

Today, no one has appeared O
ideo conference.
adjourned for consideration on

n behalf of the management o

argue on the said application through v

Accordingly, the matter stands

plications on 03.10.2020.

the said ap
he copy of this order to the

Ahlmad is directed to send t
cial of District Court, RADC for u(@ﬁﬁding on the official

concerned offi
{

website of the District Courl.

e’ ]f;z,éﬂ%

(PAWAN K AR MATTO)lX
iding Officer 1 abour Court=1
N C ourts/New Delhi

Rouse Avenuc
14.08.2020



LIR No. 2265/17
Sadarey Allam Vs Showpice Product / Ankur Export

14.08.2020

Present: None for the workman.

None for the management no.1 and 3.
(Managrment no.1 and 3 are already exparte)

None for management no.2.

The matter was fixed for filing the receipt of the cost
by the workman and also for the service of the management no.2 for
13.07.2020, but, the workman has failed to file the receipt of the cost,
registered cover and A.D., so, the notice could not be issued. The matter

could not be taken up on 13.07.2020, in view of spreading of covid-19.

Notices are ordered to be issued to the management

no.2 on fiing of email address, mobile phone number of the

management no.2 through whatsapp and complete set of documents.

Notices to be issued to the management no.2 are returnable on

20.11.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the ofﬁc&ah\{iebsite of Delhi District

/UZ

i.-\’u MATTO)

Court.

(PAWAN KUM )
K 1 COURT-IX
I ING OFFICER:LABOU R COUN

ERE S UL COURTS.NEW pELIE

USE AVE!
"o 11.08.2020



LID No. 330/18
Mukesh Kumar vs. Ryan International School & Ors.

14.08.2020

Present; None for the workman.
Sh. Gaurav Bajaj, AR for the management No.l.

Sh. Rajeev Gupta, AR for the management No.2.

The matter is fixed for today for the evidence of the workman.

Today, no one has appeared on behalf of workman through
video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 03.03.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the managements or their ARs in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for rﬁl@ading on the official
website of the District Court. | /

Pl )
(PAWATSK TMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
14.08.2020




LIR No. 1255/20
vishal Suraj Choudhary Vs M/S Angel Broking Pyt Lid.

14.08.2020
Present: None for the workman.

The matter was fixed for the service of the court
notice to the workman for 14.05.2020, but, the matter could not be taken

up on that day in view of spreading of covid-19.

The Ahlmad has reported that in view of lockdown,

the notice could not be issued to the workman.

Fresh court notice is ordered to be issued to the

workman on his mobile phone number through whatsapp, which is
returnable on 20.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official uiu'ebSite of Delhi District

Court. 4‘ oy
A _x
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
11.08.2020



LID No. 154/18
Devnath Yadav vs. Gupta Steel

14.08.2020

Present: None for the workman.
Sh. Santosh Singh, AR for the management.

The matter is fixed for today for the evidence of the workman.

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter is ordered to be listed for the evidence
of the workman on 02.03.2020. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official
F

website of the District Court.

(PAWAN K R MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
14.08.2020



LID No. 702/19

Rajbala Vs M/S Mothers Pride Education Personna Pvt Lid.

14.08.2020

Present: None for the parties.

The matter was earlier fixed for 14.05.2020 for

appearance Of both the parties and also for further

personal
at day in view of

proceedingts, but, the matter could not be taken up on th
spreading of covid-18.

Today, no one has appeared on behalf of any of the

parties through video conference.
tter stands adjourned for personal

of rejoinder and also for framing

Accordingly, the ma
appearance of both the parties, for filing
of issues on 17.09.2020.

Ahlmad of this court is directed to send the copy of

District Court, Rouse Avenue Court
fiicial website of Delhi District

/"T.Q’J!/L =N D

(PAWAN KUMAR MATTO)

PRESIDING OFFICEIGLABOUR COURT-IX
ROUSE AVENLUE COURTS.NEW DELHI

11.08.2020

this order to the concerned official of

Complex, New Delhi for uploading on the o

Court.



Ll[? No. 477/16
Shiv Balak vs. M/s G.L.T. Saraswati Bal Mandir

14.08.2020

None for the workman.
Sh. Anurag Lakhotia an

management.

Present:
d Sh. Vivek Chauhan, AR for the

The matter 1S fixed for today for hearing final arguments

through video conference.
workman through

Today, no one has appeared on behalf of the

video conference.
Accordingly, the d for hearing final
s on 19.10.2020.

Ahimad s direct

matter stands adjourne

_of this order to the
J

argument
ading on the official

ed to send the copy
Court, RADC for uplo

concemed official of District
,xz"ﬁ(- J\
/ f f‘i/rf

website of the District Court.
(PAWAN &Hﬁ?\’ii MATTO) ;
~ourt-1



P

LCA No. 39789 0//9
Mehtab Singh Sheikh vs. Lancer Convent Senior Secondary School

14.08.2020

Present: None for the parties.

The matter was earlier fixed for 14.05.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 04.03.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official
| )
I/

website of the District Court.

"'"I'FF-'-- f
(PAWAN KUMAR MATTO)
Presiding Officer Labour C uurl-l)f(
Rouse Avenue Courts/New Delht
14.08.2020



LIR No. 2819/19
Avdesh Singh Vs Paul Components Pvt Lid. And Ors.

14.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 15.05.2020 for the
services of the notices to the managements, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notice issued to the management no.1 is
received back unserved, notice issued to the management no.2 is not
received back, whereas notice issued to the managmeent no.3 is

received back with the report served.

Today, no one has appeared on behalf of any of the

parties through video conference. So, fresh notices are ordered to be
issued to all the managements on filing of e.mail addresses, mobile

phone numbers of all the managements (through whatsapps) and

complete set of documents by the workman within 10 days from today

and on filing of the same, the notices are ordered 10 be issued to the
managements, which are returnable on 21.11.2020.

to send the copy of
ouse Avenue Court

site of Delhi District

Ahlmad of this court is directed
this order to the concerned official of District Court, R

Complex, New Delhi for uploading on the official Wéfj

Court. fle
; -~ M’D
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AL No. 1252/20
sushil Kumar Vs M/S Planet Seeurity Group

14.08.2020
present: None for the workman.

The matter was fixed for the service of the court
notice to the workman for 14.05.2020, but, the matter could not be taken

up on that day in view of spreading of covid-19.

The Ahimad has reported that in view of lockdown,

the notice could not be issued to the workman.

Fresh court notice 1S ordered to be issued to the

workman on his mobile phone number through whatsapp, which is

returnable on 20.10.2020.

Ahlmad of this court is directed 10 send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading OnN the official websHe of Delhi District

)_,«':'_

(PAWAN ruMAR M ATTO)
PRESIDING 0I-’I"II'IiIlzl..\lIﬂl'Il COURT-IX
ROUSE AVENUE l‘lll'll'l'ﬁ.f\'li“' pELHI
1 1.08.2020

Court.



/
LIR No. 3837/18 .
Giriraj Singh Vs M/S Auraa Fashion Garments

14.08.2020
Present: None for the parties.

The matter was earlier fixed for 14.05.2020 for
framing of issues, but, the matter could not be taken up on that day in
view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, the matter stands
adjourned for framing of issues on 19.09.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Cour’g; Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. /.
r/f/i f}jﬂ@!{“

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS. NEW DELII
11.08.2020



LIR No. 2823/19
surcnder Kumar Vs Paul Componenis Pvt Ltd. And Ors.

14.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 15.05.2020 for the
services of the notices to the managements, but, the matter could not be
taken up on that day in view of spreading of covid-19.
The notice issued to the management no.1 is
received back unserved, notice issued to the management no.2 is not L
received back, whereas notice issued to the managmeent no.3 is )

received back with the report served.

Today, no one has appeared on behalf of any of the
parties through video conference. So, fresh notices are ordered to be
issued to all the managements on filing of e.mail addresses, mobile
phone numbers of all the managements (through whatsapps) and
complete set of documents by the workman within 10 days from today
and on filing of the samée, the notices are ordered to be issued 10 the

managements, which are returnable on 21.1 1.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court Rouse Avenue Court

Complex, New Delhi for uploading on the offi cial websne of Delhi District

Court. 1

un\wu KU M

PRESIDING orriC L \Ilﬂl W llliLﬂl

] s
{OUSE AVENUE COvV
l 11.08.2020



LIR No. 1253/20
vijoy Singh Pawar Vs M/S Vishwa Jagriti Mission

14.08.2020
Present: None for the workman.

The matter was fixed for the service of the court
notice to the workman for 14.05.2020, but, the matter could not be taken

up on that day in view of spreading of covid-19.

The Ahlmad has reported that in view of lockdown,

the notice could not be issued to the workman.

Fresh court notice is ordered to be issued to the
workman on his mobile phone number through whatsapp, which is

returnable on 20.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

(PAWANKUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
1.1.08.2020

Court.



LIR No. 1256/20
vVipin Juneja Vs M/S Vandana Enterprises

14.08.2020
Present: None for the workman.

The matter was fixed for the service of the court
notice to the workman for 14.05.2020, but, the matter could not be taken

up on that day in view of spreading of covid-19.

The Ahlmad has reported that in view of lockdown,

the notice could not be issued to the workman.

Fresh court notice is ordered to be issued to the

workman on his mobile phone number through whatsapp, which is

returnable on 20.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Cour__tt Rouse Avenue Court

Complex, New Delhi for uploading on the official I;N;ébsite of Delhi District

J

CDUI‘L ,,‘/ o
7 W] \
Lt

( /A 7
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIE
11.08.2020
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LIR No. 6513/16
Ravi Ranjan Kumar vs. B.S. Box

14.08.2020

Present: None for the workman.
Management is already exparte.

The matter was earlier fixed for 13.07.2020 for hearing exparte

final arguments. But the matter could not be taken up on that day, in View of

spreading of covid 19.
Today, no

one has appeared on behalf of the workman 10 argue

on the matter through video conference.

Accordingly,
Ahlmad 18 dir

rned for 26.10.2020.

ected to send the copy _,qj; this order to the
fficial

{ Court, RADC for upllo__ading on the 0

the matter stands adjou

concerned official of Distric
website of the District Court. f;’ £
(PAWAN UMAR MATTO)
Presiding Officer Labc (_ouﬂ:lt;.
el Coul New De :
14



LID No. 333/18 |
Satpal Singh vs. Ryan International School & Ors.

14.08.2020

None for the workman.
Sh. Gaurav Bajaj, AR for the management No.1.
Sh. Rajeev Gupta, AR for the management No.2.

Present:

The matter is fixed for today for the evidence of the workman.

Today, no one has appeared on behalf of workman through
video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 03.03.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the managements or their ARs in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for/ uploading on the official
website of the District Court. /f""f./f' )

(PAWA&V‘?(UMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
14.08.2020




LID No. 348/19
Rituraj Singh vs. M/s Alhind Tour & Travels Pvt. Ltd.

14.08.2020
Present:  None for the parties.

The matter was earlier fixed for 14.05.2020 for evidence of the

management on the issue of enquiry. But the matter could not be taken up

on that day, in view of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of

the management on the issue of enquiry on 16.02.2021. Management 1S

directed to file affidavits of the witnesses 1

next date of hearing and supply advance copies thereof to the workman or

n the court one week prior to the

his AR in similar manner.

Ahlmad is directed to send
DC for /uploading on the official

the copy. of this order to the

concerned official of District Court, RA

website of the District Court.

/. ”

(PAWA?»’(KHNW{-'MATFO]
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

At 11.09 A.M.

At this stage, Sh. Tribhuvan, 1.d. AR for the workman has

appeared through video conference and submitted 1p'ét\hlis presence may be
|

marked. Accordingly, his presence 1S marked. A
AV é}'b
- y / d/r :

(PAWAN QUMAR MATTO)
Presiding Officer | abour Court-1”
Rouse Avenue Courts/New Delht

14.08.2020



LIR No. 2266/17
Manar Begam Vs Showpice Product / Ankur Export

14,08.2020

Present: None for the workwoman.

None for the management no.1 and 3.

(Managrment no.1 and 3 are already exparte)

None for management no.2.

The matter was fixed for filing the receipt of the cost
by the workwoman and also for the service of the management no.2 for

13.07.2020, but, the workwoman has failed to file the receipt of the cost,

registered cover and A.D., so, the notice could not be issued. The matter

could not be taken up on 13.07.2020, in view of spreading of covid-19.

Notices are ordered to be issued to the management

no2 on fiing of email address, mobile phone number of the

management no.2 through whatsapp and complete set of documents.

Notices to be issued to the management no.2 are returnable on
20.11.2020.

Ahlmad of this court is directed to send the copy of
ed official of District Court, Rouse Avenue Court

this order to the concern
g on the official website of Delhi District

Complex, New Delhi for uploadin

Court.

urr\\mw"m*nim MATTO) -
PRESIDING ﬂl?l?lflill:l.;\lll?!. l! f‘l)rl l:: l:l"
ROUSE AVENUE COURTS.NEW D
11.08.2020



LIR No. 5148/16
Mehar Chand vs. Step by Step

14.08.2020

Present:  None for the parties.

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalt of any of the parties

through video conference.
Accordingly,

arguments on 15.09.2020.
Ahlmad 18 directed to send

the matter stands adjourned for hearing final

the copy of this order to the

ial of District Court, RADC for uploading on the official

(PAWAN KUMAR MATTO)
presiding Otticer Labour € ourt-1X

Rouse Avenue Courts/New Delhi
14.08.2 020

concerned oftic

website of the District Court.
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£ o 182/16
‘;ﬂ son vs A V. Engg. Industries

S

14_08.2020
None for the workman.

present:
sh.Chandan, AR for the management

The matter is fixed for today for framing of issues.

s appeared ON pehalf of the

Today, no one ha
nds

workman through video conference. Accordingly, the matter sta
ming of ISSU€S on 17.09.2020.

adjourned for fra
end the copy of

g court is directed 10 S

Ahimad of thi
this order 10 the concerned official of District Court, Rouse Avenue Court
Complex. New Delhi for uploading on the Ofﬁcia'.lwebsite of Delhi District
Court. |
s .
AN K ATTO)
pawaN KU R ALY
) : oUnRT-1N
. y b 11t ol cotl _
l]rl“il’:ll(:“L l‘*‘JI :'Vll 0 1 NEW lll.LlIl
B 1.08 (20



LIR No. 2820/19
Upender Maoandal Vs FPaual Components PPyl Lid. And Ors.

14.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 15.05.2020 for the
services of the notices 10 the managements, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notice issued 1O the management no.1 is
received back unserved, notice issued to the management no.2 is not
received back, whereas notice issued to the managmeent no.3 is

received back with the report served.

Today, no one has appeared on behalf of any of the
parties through video conference. SO, fresh notices are ordered 1o be
issued to all the managements on filing of e.mail addresses, mobile
phone numbers of all the managements (through whatsapps) and
complete set of documents by the workman within 10 days from today
and on filing of the same, the notices aré ordered to be issued to the
managements, which are returnable on 21.11.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court Rouse Avenue Court

Complex, New Delhi for uploading on the ofﬁciaﬂll \-*{?bSite of Delhi District

Court.

N KUMAR MATTO) X
‘I~‘II‘ICll=l,;\lll)l‘ll w} ':.1 -
NUE t'ol'lrrs.m-;“ pLk

i 1.08.2020



LID No. 47/18
Hari Chand vs. The
Overseas Co-operative

Himachal Pradesh State
Bank Ltd. & Ors.

14.08.2020

Present: None for the parties.
None for the management No.1 and 2.
Proceedings against the Management No.3 is already been

dropped by the Ld. Predecessor of this court vide order dated
04.02.2019.

The matter was earlier fixed for 13.07.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 01.03.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the managements or their ARs in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

174

website of the District Court. A
- of /'{/é:f 0
. Lt

(PAWANQG.TMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
14.08.2020



LIR No. 3339/16
L.P. Joshi vs. LEE Grand Terrace Restaurants

& The Terrace Bar Party Hall & Ors.

14.08.2020

Present. None for the workman.
None for the management Nos.1 and 2.

The matter was earlier fixed for 14.05.2020 for evidence

of the managements. But the matter could not be taken up on that

day, in view of spreading of covid 19.
Today, no one has appeared on behalf of any of the

parties through video conference.
Accordingly, the matter stands adjourned for the evidence

of the managements on 12.02.2021. Managements are directed to
file affidavits of the withesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the workman

or his AR in similar manner.
Ahimad is directed to send the copy of this order to the

concerned official of District Court, RADC for upl%ading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
14.08.2020



